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(Order per Hon'ble Shri R.Rangarajan, Member (A) ).

Heard Mrs. P.Sharada for Shri PuKrishna Reddy, learnad
counsel for the applicant and Shri V.Rajeshwar Rao, standing

counsel for the respondents.

The applicant in this 0,A. submits that he is a casual
labourer having 10 years of service and he is eligibls for regu-
J

arisation as per rules. - He also brought to my notice the direc-

ions given in OA 578/94 decided on 30-1-95. As per the direc-

o

ions in that 0A, his termination order dt.28-3-54 was set aside

nd respondents were directed to re-engage the applicent for
asual service within a period of 15 days from the date of communi-
Gtion of that order with liberty to the respondents to take action

hainst the applicant if they decides to do so in accordance with

t

e law. It is stated that even though the aepplicant was re-en-

g%ged, he was reinstatsd much latér than the period stipulated

ag directed by the judgemsnt in CA 578/94., It is further stated

that the éphlicant waa sent for the selsction for Phone fMechanic

as per lstter No,E-17/9M/95-96/62 dt.19-1-86 (Annexure-~III to OA).

In xxthe letter No.E.1/TSMs/96-57/19 dt.23-12-26 (Annexure VI to
CAD , ohe woppddooodx it is staded’  that the applicant had not

completed 10 years of service as on 31-3=-56 due to break in

service in the year 1994-~85, Hence it maybe possible that on

th%t ground he may not have bsen considered for the post of Phone

Medhanic. In any case that is not a point for consideration in
this 0.A. The applicant was dis-engaged and his name uas
removed from muster rolls withe ffect from 1-6-97 as per the
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impugned order No.X/T.5.M./96=-97 dt.30=-5=27 (Annexure=VI1I te OA).
[t is stated that the applicant was stopped from his work. It is

ot known to whom thig impugned letter is sddressed., This order

name from the muster rolls.

Jud

ssued by Respondent No.4 and for a consequential direction to the
respondents to continue the applicant in the present post of tempo-
Dary status mazdoor (Telecommunications) and to send him for train-
ing of Phone Mechanic and to absorb him in that post on regular
basis. From the above prayer, it looks that the applicant prays

flor the following reliefs :=

(i) to set aside the impugned order dt,.30-5-97;

(ii) to continue him as a temporary status mazdoor

as if he has been brought on temporary status
earlier and;

(iii)to send him to the training of phone mechanic
and to absorb him on that post on regular basis,

41 Reinstaeting him by settinga side the removal of his nama

from the muster rolils by tnhe impugned order dt,30-5-97 is an
enhtirely different relief and the subsequent prayers cannot be
considered as consequential prayers for sstting aside the order

dt.30-5-87. If the applicant is aggrieveu for not sending him

for phone mechani¢ training, he hes to file a sepsrate OA for that
reglief. Hence I am of the opinion that this 0A has to be restric-

tgd onLy for challenging the impugred order dt.30-5-97 in so far
ag the applicant is concerned and to re-sngage him as a casual
mazdoor if he is already dis-engaged, Hence the 0OA is restricted

in regard to the prayer of settingasi:da the removal

K

00004.

llso does not indicate the reasons for the removal of the applicantr

3. Thig OA ig filed to set aside the impugned order dt.30-5-97 |

'J;
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name of-the

of the fapplicant from the muster rolls and dis=engaging him from

service as indicated in lstter dt.30-5-97.

!

4. The Learned counsel for the respondents submit that as per

the instructiona given from his client, the applicant was stopped

applicant
From attendlng to duty due to want of work. Thedcannutrsquest for
‘ ment submits
re-sngege-/if thers is no work. Hence he / +*that the applicant

may submit a representation for re-engaging him and a direction

may begiven to re-engage him if work is availabla.

5. The impugneq letter dt.30-5-87 as stated earlier doss not
give any indication ror removal of the name of the applicant from
the muétar roll and diS*engaging‘wim from service., The letter
dt,.30-5-97 is-silent and the bald statement by the counsel for
thg respondents that the applicant was dis-sngaged for want of
uork‘is not acceptabie unless such an indipatian is given in the

impugned order dt.30-5-57,

5 o In the facts and circumstances of the casa I feel that

justice wilil be 'done if the impugned crder dt.30=-5=97 is set

in
aSLda/éD far as it ralates to the aprlCth in this OA and the

applicant is permitted to fiLe7dﬁtﬂil£ﬂ'representation within
10 days From.tﬁday to Respondent Na.3 to continug to engage him
in the post of casual mazdoor. If such a representation is
receiuad,'the same should be disposed of expedetiogusly. Till
represantafiqn oé as aﬁoue is disposed of, he

such time the/épplicant/shnuld be engagsd in service as a casual

mazdnoruIF RIXFERXKYX ) Kohig. isvalpeady -xxxxxxx dis~engaged, he

L - with,.
“Bhould. ba*rEﬁeﬁgaghd on: recaxpteaf:thla ordercfocthy/ The impugned

in
gorder dt.30-5-97/so far as the applicant is concerned will
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come into force only after the dispoal of the applicant's repre-

sentation as directed above. In the result, the following direc=-

tion is given :-

(i) The impugned order dt.30-5-97 in so far

as it relates to applicant is suspended;

(ii) The applicant is permitted to file a repre-
sentation For continuance of his engagement

as casual mazdoor within 10 days from today
to réspondant No.3;

(1ii)IP such a representation is received, the

same .has to bs disposed of expedetiously

in accordance with law, Till such time, ths ‘

repreéentation is disposed of, the impugnsd
order dt.30-5-97 in so far as it relates to

the applicant, which is suspended, should not

be enforced, If the applicant is already

dis-engaged, he should be re-engaged forthuith
on receipt of this order,

The Originel Application is ordered accordingly at the

dmission stage itself, No order as to costs. !

(R.RANGARAJAN)
Mamber (A)

ﬁwﬂ%@‘
Dated: 11th_June, 1997, o

------ —p - 9\_@5“5 Y§ C@Ié@) .

Dictated in 0Open Court,

1/ | 1‘
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chief General Manager, Telecommunications(TeleCOm),
General Manager, Telecommunications, Visakhapatnam.
Telecom District Manager, Ongole.
Sub pivisional Officer, welegammunications, Ongloe,
copy to sri. P.Krishna Reddy, advocate, CAT, Hyd.
copy to Sri. V.Rajeswara Rao, Addl. CGSC, CAT, Hyd.

copy to Deputy Registrar(A), CAT, Hyd.
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